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there will be 13.82 m. to&nes of 
steel available. Taking into consi-
deration the demand for this year 
there will still be about 3 m. tonnes 
of steel being surplus. Then y<?u 
are going to import steel also. win 
it not affect indigenous production 
of steel and how you are going to 
overCome this situation? 

SHRI CHARANJIT CHANANA: 
Sir, the break-up of 9.82 m. tonnes 
is: Main steel plants-6.47 m. ton-
nes ; TISCO-1.55 m. tonnes and 
mini steel plants-I.SO m. tonnes, 
Sir the Hon. Member has asked 
ab~ut the stocks but he has not 
given the date as on what date be-
cause the inventory is related to a 
particular date. The Hon. Memb~r 
would appreciate that this is a van-
able figure. In fact, it changes from 
day to day. 

Sir, maximum efforts are being 
made to streamline the inventory 
management of steel Jying in over 
50 tockyards. We are, in fact, 
developing an inventory escalator to 
run as fast as possible so that the 
stocks at the plants and in the 
stockyards do not exceed a certain 
limit and do not become a liability as 
the HOD. Member has tried to con-
vert it into terms of value. 

Sir as far as imports are con-
cerned earlier large imports took 
place under OGL. N~w, we are 
canal ising bulk of the Imports and 
there will be no glut at all. Balance 
between stocks demand and pro-
duction will b; maintained so that 
there will neither be an jrregulari~y 
nor would the imports be a draIn 
on steel production of the country. 

WRITTEN ANSWERS TO 
QUESTIONS 

Setting up of Industries by Indians 
Settled Abroad 

*804. SHRI DAULAT SINHJI 
JADEJA: Will the Minister of 
INDUS RY be pleased to state; 

(a) whether Indians settled abroad 
are interested to invest in industrial 
ventures in India ; 

(b) if so, the details In this re-
gard ; and 

(c) the reaction of Government 
thereto? 

THE MINISTER OF INDUS-
TRY AND STEEL AND MINES 
(SHRI NARAYAN DATT ' IWARI): 
(a) to (c). Indians settled abroad 
have shown interest in investing in 
industrial venture in India. Taking 
this into consideration, Government 
have taken several steps to liberalise 
the facilities for investment by non .. 
resident Indians. ~roadly, these are: 

(1) Interest rates on new deposits 
of maturities of one year anO 
above held in non-resident 
(external) accounts will carry 
interest of 2 % abo ve rates 
permissible on local deposits 

.. of comparable maturities; 

(2) Gifts made in India out of 
deposits in these . external 
accounts will be free from 
gift-tax; 

(3) Non-residents can invest in 
the 12 per cent 6-year national 
savings certificates which, for 
them, will be free from wealth 
income and gift taxes; 

(4) Any investment, without re-
patriation right, made by the 
non-residents of Indian origin, 
so long as it is not for 
transactions in commercial 
property and land, will b 



3~ Written Answers APRIL ~1, 198~ 

treated on the same footing as 
investments of resident Indian 
nationals; . 

(5) They will be allowed to invest, 
with repatriation rights, in any 
new or existing company upto 
40 % of the capi tal issued by 
such company; 

(6) They can purchase shares of 
companies quoted on the 
stock exchanges subject to 
specified limits; 

(7) Facilities for investment in 
non-resident (external) accounts 
and in Indian companies will 
be extended to companies, 
partnership firms, trusts, socie-
ties and other corporate 
bodies ow ned, to the extent 
of at least 60 % by non-resi-
dents of Indian origin; 

(8) Tests of 'residence' in India 
laid down for taxation purposes 
are proposed to be liberalised 
deleted in some respects ; 

(9) Non·resident Indians who 
either themselves set up, or 
invest 2~ per cent or more in 
an enterprise in India, for 
production of electronic com-
ponents, electronic instruments, 
tape recorders, electronic 
teaching aids, indusrrial & 
proce s control systems and 
some other electronic pro-
ducts, will be allowed to im-
port the entire machinery for 
the purpose under Open 
General Licence, without the 
need for indigenous clearance, 
if it has been purchased out 
of their foreign exchange 
earnings abroad; and 

(10) The facilities available to doc-
tors and highly qualified 
scientists for import of their 
professional equipment on 
their return to India, have been 
sub tantially liberalised. Any 
such equipment used by them 
for at . least one year abroad 
can be imported into India 
irrespective of its valuo. 
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